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_a1QLi.t.2 
Cuttack this the 26th dy of Juae 2000 

Dillip Xumar Mohapatra 	010 	 Applicant(s) 

tJaioa of ladia & Others 	0*0 	 ftespo*eat(s) 

(FOR IN3TRucrIoz4s) 

1 • 	Whether it he r ef erred to reporters or not 1 	- 

2. 	Whether it be circulated to all the Beaches of the 	' 
Central Miniaistrative Tribunal or not ? 
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CFTTTR 7\L flMTNTTRTrv' PRF JTTAL 
C'rrPAcc 3FT'T 'iirp -ç 

cuttack this the 26th day of Juse, 2300 

CORAMi 

TUE HU ILE SI1I SOMNTN SC1, VIC&.CHAIRMAN 
AND 

PUB HON ILE SHRI G.NARASIKHAM, M4BER (juiIcIx) 
000 

Shri Dillip Kumar M.hapatra,, 
aqei ait 43 years, 
Sos of Kailash Chaadra Moh.patra 
Vill/FOz Kalabuda, Via* Gaxadapur 
Djst - Kearapara. 

At prest Postal Assistist 
Bhuaseswar G.P.O. 

Apl ic ast 

By the Mvocates 
	

Mr. G.K.Mighra 

-VESUS.. 

U ii io r of I *11 a r qr es ent ad through 
Director Gesera]. of Posts 
D ak Shawan, New Delhi 

Seict Superintdest of Post Offices, 
Bhuhane SW ar 

4*0 
	 Respo1este 

By the Advecatas 
	

Mr, Be Dash 
Add]. .Standin Cousgel 

(Cestral) 

0. 0 



f 	 2 

Qs App]. ic ant, a POstal Assi. s tant 

and under suspension from 10.3.1994 onwards has been dismissed 

from service under Rnle -iS.f CCS(CCA)  Rules in view of his 

conviction under Section 420 I.P.C. leeding to sentence of R/I. 

for one and half year; and fine of .3000/- through judgment 

dated 9.5.197 in S.P.E. Case No. 3/90 passed by the learned 

Trial Court. The order of dismissal was passed on 3.7.1991 

vi1e Annexure-2 w and was served on the applicant on 1.4.199*. 

This application has been filed with a prayer  for quashing the 

order of dismissal and for reinstateraent in service with all 

consequential service -and financial benefits mainly on the 

grounds that his conviction has been set aside by the learned 

Special Judge'-cum-Mditional Sessio*s Judge, IIhubaneswar in 

Criminal Appeal No.915/91 vide judgment dated 8,2 • 1999 under 

Annexur e-3. 

In the Counter filed by the respondents these facts 

have not been disputd. 

We have heard Shri G.t.Mjshra, learned counsel for 

the applicant and Shri B.D&sh, learned Addl.Standiag Counsel 

appearing for the respondents. Also perused the records. 

Shri Mishra during bearing confined this case with regard to 

prayer for reiustatement only with consequential benefits and 

did not press the other reliefs. In fact we fird no other 

relief has been preferred in the Original Application. 

4• 	The learned Appellate Court did aot acquit the 
- 

applicant of the charge under 420 I.PC..ecause  the applicant 

could not get reasonable cportunity iuring trial to cross-

examine five prosecution witnesse. he order of conviction 

and sentence of the learned Trial Court was set aside and the 
1-' 
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' 	case was remanded to the learned Trial Court for disposal 

according to law an merit. In other words the conviction 

order of the learned Trial Ccurt was set aside on a technical 

point and the criminal case instituted against the applicant 

is still subjudice. 

e that as it may, •oaviction of the applicant having 

been set aside, the applicant having been dismissed from 

service because of his a9sviction, the order of dismissal 

cannot be al1ed to stand. We, therefore, quash the order 

of dismissal paSsed urrer Anaexure2 and direct the respoedents 

to reinstate the applicant in service forthwith and treat him 

as though he was not dismissed from service. We make it clear 

through this order that we are not passing any order revoking 

the suspension of the applicant. The applicant shall be paid 

subsistere allance as per rules with effect from 1.4.19$. 

The application is accordingly allowed. but without any 

 

order as toCosts. 
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